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LOK SABHA DEBATES

LOK SABHA

Friday, March 9, 2018/Phalguna 18, 1939 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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ANNOUNCEMENT BY THE SPEAKER
Welcome to Parliamentary Delegation from the Republic of Korea

HON. SPEAKER: Hon. Members, at the outset, | have to make an
announcement.

On behalf of the hon. Members of the House, | have great pleasure in
welcoming H.E. Mr. Chung Sye Kyun, Speaker of the National Assembly of the
Republic of Korea and Members of the Parliamentary Delegation from the
Republic of Korea who are on a visit to India as our honoured guests.

They arrived in India on Thursday, the 8th March, 2018. They are now
seated in the Special Box. During their stay in India, they will also visit Agra.
We wish them a happy and fruitful stay in our country. Through them, we
convey our greetings and best wishes to the Parliament, the Government, and

the friendly people of the Republic of Korea.
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11 02 hrs
OBITUARY REFERENCES

T ST HIFHIY R0, g1 T bl 14 gd et el oarm g, i
91 PHR ATET 3R AT a1y uisT b g (187 o g1 H Gl DR &l

ST oA Rig ER & iR meaTe G9Ei Fafed & A cRedl dld quT &
ey offl g Jg Frge ey Jee |t ok Afgarsh b i ve d
HeelT AT (Committee on Empowerment of Women) 1 e &ffl
e o foTq i febal

Sl Q2T 48 T e 11 fYTwaR, 2017 1 75 99 &1 371 H feeedl 4 ga

Y YT AR RAT ISR & ISP G Fafer & I It e a1 b
qe 9l

st ol TRART IuhAl Gt AMRT IR FUT T dobr F Fewdl b
SrutReerfer el wfAfer & wawr o &t oAt af 1972 1976 b oA faer
T D o T <

St AT PAR AREAT T e 24 PR, 2018 Bl 92 9Y Pl IR H ISR,
RIS H g3l

S} Tay it Ul el &b AfHIR GHeEr Fafae & & avedl & gagd!
cllep AT b FEg A i UiST Urreber QALY 3R IR-IRBRT FSRAT &b 8Tt i
<epedl Faelt AT & FawT A1 #ff UieT Ua oigeh T & 3R Il aieT o s YRcich
ferdT offi

AT 9T UiST T (e 27 HRasT, 2018 Bl 72 Y bl 3G H Bblefebral, TiHH

STeT H g3l
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& 310 g |IRRT o e OR TERT Qe h Rl &l 8T T & f anep-
<cTH IREART b UfT 3O e e2ich T H I8 THT HX A1 2
379 & FHT faTIe STTCHTS b T H P& <) HI I8 |

11 03 hrs

( The Members then stood in silence for a short while.)
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...(TTITT)
HIF-TIRT JTeET : 319 2MifeT & TS &7 |
...(TTITT)

11 05 hrs

(At this stage, Prof. A.S.R. Naik, Shrimati V. Sathyabama, Shri Jayadev Galla,
Shri Y.S. Avinash Reddy and some other hon. Members came and stood on
the floor near the Table.)

... (Interruptions)
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ORAL ANSWER TO QUESTION
(Q. 201)

AT 37egeT : 5f forcvg ailenT - Suferd A&l

....(TFHM)

AT e ;. ST, YT gHf - IuR &l

....(cTgEM)

HESIT 3Te e : 91T HaAll

....(TFHM)

A I PR SIS AR STeder i, IS SRy e (THURTH) T IS,
AT TaoTre, 1] G fehelR (STRUHUATE+T) BRI &P T&e dleT TR DI
YD HY A I DRIHHI Pl TWhidpel BRI & ST ITeT TARRY & Gur Faet fReerfer
YR oI & AT 97 9§ A BH 371 B Foall Dl Jog AT PUINU Gt BRepi bl
REINUESGE]

qTeT Ty Heheldh b JTAR 5 q9 F ¥ Y b Tl D Jcg X A H 39

g TdIwE 2025 Teb 23 81 TSI g &R (Y8t TR JHTE o HaR) 24 3R 2025 T

16 81 1 9 &R (1 a9 o HIeR) 34 3R 2019 TP 28 &
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HIql el acHT RAfer I8 gericlt & o 5 af & &4 31 & sredl T 9y 2015 H
g% 10.8 STRg HIcll T JofriT 5 gy 2016 H SFH: 96 g HIdl g3l I a¥ & BH
311 b1 §S et HId H I 8.4 <TG HIdl, S+ b Ul a¥ b HicR §S <M 5.9 o Al
S & gl HEIM b IR g5 ... (FqEr)

HON. SPEAKER: The House stands adjourned to meet again at
12. 00 o’ Clock.
11 08 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
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12 00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Hon. Speaker in the Chair)
... (Interruptions)

(At this stage, Shri Jayadev Galla, Shrimati K. Maragatham, Shri B. Vinod
Kumar, Shri Adhir Ranjan Chowdhury and some other hon. Members came
and stood on the floor near the Table.)

TR STEAET : HFHIY HERIU], J37 i fawal R 9o qedl & T wRedle
! I UTH 3 &l I HTer Fecqqui &, Ty g9 foTq prRiamé! § aer
ST T T8l 81 HY T YReiTer bt febdY of T bl STgafcr TeT =18} bl &

...( TIY)
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12 02 hrs
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table.
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): | beg to lay on the Table a copy of the Indian Red Cross
Society Branch Committees Rules, 2017 (Hindi and English versions)
published in Notification No. F. No. 12017/01/09/Diss published in Gazette of
India dated 28" December, 2017 under sub-section (2) of Section 5 of the
Indian Red Cross Society Act, 1920.
(Placed in Library, See No. LT 8819/16/18)
... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI
SHRIPAD YESSO NAIK):I beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Central Council for Research in Siddha, Chennai, for the year
2016-2017.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Central Council for Research in Siddha, Chennai, for the year
2016-2017, together with Audit Report thereon.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council for Research in

Siddha, Chennai, for the year 2016-2017.
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(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 8820 /16/18)

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (DR. MAHESH SHARMA): | beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Indian Council of Forestry Research and Education, Dehradun, for
the year 2015-2016, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Council of Forestry
Research and Education, Dehradun, for the year 2015-2016.
(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 8821/16/18)
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(3) () A copy of the Annual Report (Hindi and English versions) of the
Salim Ali Centre for Ornithology and Natural History, Coimbatore, for
the year 2015-2016, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Salim Ali Centre for Ornithology
and Natural History, Coimbatore, for the year 2015-2016.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.
(Placed in Library, See No. LT 8822/16/18)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): On behalf of Shri Shiv Pratap Shukla, | beg to lay on the
Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 19 of the Banking Companies (Acquisition and
Transfer of Undertakings) Acts, 1970 & 1980:-
(i) The Punjab & Sind Bank (Employees’) Pension (Amendment)
Regulations, 2017  published in Notification No.
PSB/PEN/AMEND/1/2017 in Gazette of India dated 21%

December, 2017.
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(ii)

(vi)

(vii)
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The Indian Bank (Employees’) Pension (Amendment)
Regulations, 2016 published in Notification No. F. No. Pen/1/17
in Gazette of India dated 11" January, 2018.

The Punjab & Sind Bank (Officers’) Service (Amendment)
Regulations, 2010 published in Notification No. F. No.
PSB/STAFF/OSR/2017-A in Gazette of India dated 21
December, 2017.

The Syndicate Bank (Officers’) Service (Amendment)
Regulations, 2017 published in Notification No. F. No.
1800/0089/PD:IRD(O)/R.68 in Gazette of India dated 28"
December, 2017.

The Bank of Baroda (Officers’) Service (Amendment)
Regulations, 2017 published in Notification No. F. No. HO:HR-
OPS:0SR&IR:282 in Gazette of India dated 12" December,
2017.

The UCO Bank (Employees’) Pension (Amendment)
Regulations, 2017 published in Notification No. F. No.
HO/PSD/PEN/2017-18/77 in Gazette of India dated 20"
November, 2017.

The Vijaya Bank (Employees’) Pension (Amendment)
Regulations, 2017 published in Notification No. F. No.
VB/PER/PA&PD/7566/2017 in Gazette of India dated 13"

November, 2017.
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(viii)

(xii)

(xiii)

(xiv)
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The Union Bank of India (Employees’) Pension (Amendment)
Regulations, 2017 published in Notification No. F. No. 6113 in
Gazette of India dated 28" December, 2017.

The Central Bank of India (Employees’) Pension (Amendment)
Regulations, 2017 published in Notification No. F. No.
CO:HRD:PEN:444 in Gazette of India dated 20" September,
2017.

The Indian Bank (Officers’) Service (Amendment) Regulations,
2017 published in Notification No. F. No. INDIANBANK/IRC/G-
9/2017-18 in Gazette of India dated 11" January, 2018.

The Bank of Baroda (Employees’) Pension (Amendment)
Regulations, 2017 published in Notification No. F. No.
HO:HR:OPS:PEN:109/6113 in Gazette of India dated 8"
August, 2017.

The Punjab National Bank (Employees’) Pension (Amendment)
Regulations, 2017 published in Notification No. F. No.
HO:PENSION:MISC 2017 in weekly Gazette of India dated 2™
February, 2018.

The Oriental Bank of Commerce (Employees’) Pension
(Amendment) Regulations, 2017 published in Notification No.
3949 in Gazette of India dated 17" January, 2018.

The Dena Bank (Employees’) Pension (Amendment)

Regulations, 2017 published in Notification No. F. No.
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(xvi)
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DB/HO/PN/1021/2017 in Gazette of India dated 25" January,
2018.

The Punjab National Bank (Officers’) Service (Amendment)
Regulations, 2010 published in Notification No. 2 in weekly
Gazette of India dated 19”’January, 2018.

The Union Bank of India (Officers’) Service (Amendment)
Regulations, 2017 published in Notification No. F. No.
Co:ERD:4489:2017 in Gazette of India dated 6" November,
2017.

(Placed in Library, See No. LT 8823/16/18)

(2) A copy each of the following Notifications (Hindi and English versions)

under Section 159 of the Customs Act, 1962:-

(i)

(ii)

G.S.R.42(E) published in Gazette of India dated 18" January,
2018, together with an explanatory memorandum providing
exemption from custom duties for temporary imports of equipment
for press, sound broadcasting, television broadcasting, testing,
measuring, calibration and sports goods on production of an
Admission Temporaire-Temporary Admission Carnet on the
condition of re-export within a period of two months and period of
two months may be extended for a further period of two months in
the public interest.

S.0.478(E) published in Gazette of India dated 31° January,

2018, together with an explanatory memorandum making certain
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(iii)

(iv)

(V)

(vi)
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amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

Notification No. 11/2018-Customs (N.T.) dated 1% February, 2018,
together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa of the purpose of assessment of
imported and export goods.

S.0.668(E) published in Gazette of India dated 15" February,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

Notification No. 13/2018-Customs (N.T.) dated 15" February,
2018, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa of the purpose of
assessment of imported and export goods.

G.S.R.109(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum making certain
amendments in the Notificaton No. 50/2017-Cus., dated 30"

June, 2017.
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(vii)

(viii)

(ix)

(x)

(xi)
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G.S.R.110(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt levy of the whole of the Educational Cess on all goods in
the First schedule to the Customs Tariff Act, 1975.

G.S.R.111(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt levy of the whole of the Secondary and Higher Education
Cess on all goods in the First schedule to the Customs Tariff Act,
1975.

G.S.R.112(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum rescinding
Notification No. 69/2004-Cus., dated 9" July, 2004.

G.S.R.113(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum rescinding
Notification No. 28/2007-Cus., dated 1% March, 2007.
G.S.R.114(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt specified goods form the whole of levy of Social Welfare

Surcharge.
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)
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G.S.R.115(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt specified goods form the levy of Social Welfare Surcharge
in excess of 3%.

G.S.R.116(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt Integrated tax and goods and Services Tax compensation
cess on imported goods from the whole of levy of Social Welfare
Surcharge.

G.S.R.117(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum making certain
amendments in the Notificaton No. 82/2017-Cus., dated 27"
October, 2017.

G.S.R.118(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum rescinding
Notification No. 6/2015-Cus., dated 1* March, 2015.

G.S.R.119(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum rescinding
Notification No. 7/2015-Cus., dated 1* March, 2015.

G.S.R.120(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum rescinding

Notification No. 57/1998-Cus., dated 1% August, 1998.
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(xviii) G.S.R.121(E) published in Gazette of India dated 2™ February,

(xix)

(xx)

(xxi)

(xxii)

2018, together with an explanatory memorandum rescinding
Notification No. 59/1999-Cus., dated 11" May, 1999.
G.S.R.122(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum seeking to
exempt Additional Duty of Customs (Road Cess) levied under
section 103 of the Finance (No. 2) Act, 1998.

G.S.R.123(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt Additional Duty of Customs (Road Cess) levied under
section 116 of the Finance Act, 1999.

G.S.R.124(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum seeking to
exempt Additional Duty of Customs (CVD), in lieu of Additional
Duty of Excise (Road and Infrastructure Cess) levied under clause
110 of the Finance Bill, 2018.

G.S.R.125(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum making certain
amendments in the Notificaton No. 57/2017-Cus., dated 30"

June, 2017.
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(xxiii) G.S.R.126(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 27/2011-Cus., dated 1
March, 2011.

(xxiv) G.S.R.92(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notificaton No. 50/2017-Cus., dated 30"
June, 2017.

(Placed in Library, See No. LT 8824/16/18)
(3) A copy of the Notification No. G.S.R.93(E) (Hindi and English versions)
published in Gazette of India dated 25" January, 2018, together with an
explanatory memorandum making certain amendments in the Notification No.
1/2017-Compensation Cess (Rate), dated 28" June, 2017 under Section 13 of
the Compensation Cess Goods and Service Tax Act, 2017.

(Placed in Library, See No. LT 8825/16/18)
(4) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944:-

(i) G.S.R.142(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 7/2018-C.E., dated 2o

February, 2018.
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(ii)

(iii)

(iv)

(V)

(vi)

(vii)

(viii)
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G.S.R.143(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 8/2018-C.E., dated 2
February, 2018.

G.S.R.144(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 11/2018-C.E., dated 2™
February, 2018.

G.S.R.127(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum rescinding
Notification No. 10/2015-C.E., dated 1% March, 2015.
G.S.R.128(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum rescinding
Notification No. 11/2015-C.E., dated 1% March, 2015.
G.S.R.129(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum rescinding
Notification No. 38/2004-C.E., dated 4" August, 2004.
G.S.R.130(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum rescinding
Notification No. 62/2008-C.E., dated 24" December, 2008.
G.S.R.131(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum rescinding

Notification No. 21/2009-C.E., dated 7" July, 2009.
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

24

G.S.R.132(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum rescinding
Notification No. 29/2002-C.E., dated 13" May, 2002.

G.S.R.133(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum seeking to
exempt Additional Duty of Excise (Road Cess), levied under
section 111 of the Finance (No. 2) Act, 1998.

G.S.R.134(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt Additional Duty of Excise (Road Cess), levied under
section 133 of the Finance Act, 1999.

G.S.R.135(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum making certain
amendments in Notification No. 11/2017-C.E., dated 30" June,
2017.

G.S.R.136(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
exempt duties of excise on the goods falling within the Fourth
Schedule to the Central Excise Act., 1944, in excess of amount
calculated at the rate of 50%.

G.S.R.137(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum seeking to

exempt the 5% ethanol blended petrol form the additional duty of
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(xv)

(xvi)

25

excise (road and infrastructure cess) levied under clause 110 of
the Finance Bill 2018.

G.S.R.138(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum seeking to
exempt the 10% ethanol blended petrol from the additional duty of
excise (road and infrastructure cess) levied under clause 110 of
the Finance Bill 2018.

G.S.R.139(E) published in Gazette of India dated 2™ February,
2018, together with an explanatory memorandum seeking to
exempt high speed diesel oil blended with alkyl esters of long
chain fatty acids obtained from vegetables oils, commonly known
as bio-diesels, up to 20% by volume, that is, a blend, consisting
80% or more of high speed diesel oil from the additional duty of
excise (road and infrastructure cess) levied under clause 110 of
the Finance Bill 2018.

(Placed in Library, See No. LT 8826/16/18)

(5) A copy each of the following Notifications (Hindi and English versions)

under sub-section (7) of Section 9A of the Customs Tariff Act, 1975:-

(i)

G.S.R.23(E) published in Gazette of India dated 12" January,
2018 together with an explanatory memorandum seeking to
withdraw the order of abeyance of notification No. 30/2017 dated
16.06.2017 in view of the final order of High Court of Madras

dated 06.11.2017 in respect of Writ Petition No. 12950 of 2017.
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(ii)

26

Notification 30/2017-customs (ADD) was issued to prescribed anti-
dumping duty on clear Float Glass of nominal thickness ranging
from 4mm to 12 mm (both inclusive) produced and exported by
M/s Tariq Glass Industries Ltd, Pakistan, originating in or exported
from Pakistan, based on the final findings. This notification was
kept in abeyance in view of the order Hon’ble Madras High Court
in Writ petition no. 12950 of 2017 dated the 25" May, 2017 of
Hon’ble High Court..

G.S.R.38(E) published in Gazette of India dated 17" January,
2018 together with an explanatory memorandum seeks to
revoke/rescind notification No. 40/2012-customs (ADD), dated the
30.08.2012, under which anti-dumping duty was imposed on
imports of ‘Metronidazole’ originating in, or exported form,
People’s Republic of China in compliance of final order of Hon’ble
Delhi High court of, in the writ petition No. 7464/2017. Further,
notification also seeks to provide refund of anti-dumping duty paid
on and after 29" August, 2017, under notification No. 40/2012
Customs (ADD) dated 30.08.2012, to person who in fact paid the
ADD without passing on the burden, in accordance with law.

(Placed in Library, See No. LT 8827/16/18)
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(6) A copy each of the following Notifications (Hindi and English versions)
under Section 166 of the Central Goods and Service Tax Act, 2017:-

(i) G.S.R.141(E) published in Gazette of India dated 2" February,
2018, together with an explanatory memorandum seeking to
postpone the coming into force of the e-way Bill rules.

(i) G.S.R.80(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in Notification No. 1/2017-Central Tax (Rate) dated
28" June, 2017.

(i) G.S.R.81(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in Notification No. 2/2017-Central Tax (Rate) dated
28" June, 2017.

(v) G.S.R.82(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum prescribing
concessional rate of Central tax on old and used vehicles subject
to specified conditions.

(v) G.S.R.83(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in Notification No. 45/2017-Central Tax (Rate) dated
14" November, 2017.

(vi) G.S.R.64(E) published in Gazette of India dated 25" January,

2018, together with an explanatory memorandum making certain
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(vii)

(viii)

28

amendments in Notification No. 11/2017-Central Tax (Rate) dated
28" June, 2017.

G.S.R.65(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in Notification No. 12/2017-Central Tax (Rate) dated
28" June, 2017.

G.S.R.66(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in Notification No. 13/2017-Central Tax (Rate) dated
28" June, 2017.

G.S.R.67(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum seeking to
provide special procedure with respect to payment of tax by
registered person supplying service by way of construction against
transfer of development right and vice versa.

G.S.R.68(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum seeking to
exempt Central Government’s share of Profit Petroleum from
Central Tax.

(Placed in Library, See No. LT 8828/16/18)

(7) A copy each of the following Notifications (Hindi and English versions)

under Section 24 of the Integrated Goods and Service Tax Act, 2017:-
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(i)

(iii)
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G.S.R.84(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 1/2017-Integrated Tax (Rate),
dated 28" June, 2017.

G.S.R.85(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 2/2017-Integrated Tax (Rate),
dated 28" June, 2017.

G.S.R.86(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum prescribing
concessional rate of integrated tax on old and used vehicles,
subject to specified conditions.

G.S.R.87(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 47/2017-Integrated Tax
(Rate), dated 14" November, 2017.

G.S.R.69(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 8/2017-Integrated Tax (Rate),
dated 28" June, 2017.

G.S.R.70(E) published in Gazette of India dated 25" January,

2018, together with an explanatory memorandum making certain
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(vii)

(viii)

(x)
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amendments in the Notification No. 9/2017-Integrated Tax (Rate),
dated 28" June, 2017.

G.S.R.71(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 10/2017-Integrated Tax
(Rate), dated 28" June, 2017.

G.S.R.72(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum seeking to
provide special procedure with respect to payment of tax by
registered person supplying service by way of construction
against transfer of development right and vice-versa.

G.S.R.73(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum seeking to
exempt Central Government’s share of Profit petroleum from
Integrated Tax.

G.S.R.74(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum seeking to
exempt royalty and license fee from Integrated tax to the extent it
is paid on the consideration attributable to royalty and license fee
included in transaction value under Rule 10(1)(c) of Customs
Valuation (Determination of value of imported Goods) Rule, 2007.

(Placed in Library, See No. LT 8829/16/18)
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(8) A copy each of the following Notifications (Hindi and English versions)
under Section 24 of the Union Territory Goods and Service Tax Act, 2017:-

(i) G.S.R.88(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 1/2017-Union Territory Tax
(Rate), dated 28" June, 2017.

(i) G.S.R.89(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 2/2017-Union Territory Tax
(Rate), dated 28" June, 2017.

(iii) G.S.R.90(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum prescribing
concessional rate of Union territory tax on old and used vehicles
subject to specified conditions.

(iv) G.S.R.91(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 45/2017-Union Territory Tax
(Rate), dated 14" November, 2017.

(V) G.S.R.75(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 11/2017-Union Territory Tax

(Rate), dated 28" June, 2017.
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(vi)

(vii)

(viii)
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G.S.R.76(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 12/2017-Union Territory Tax
(Rate), dated 28" June, 2017.
G.S.R.77(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum making certain
amendments in the Notification No. 13/2017-Union Territory Tax
(Rate), dated 28" June, 2017.
G.S.R.78(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum seeking to
provide special procedure with respect to payment of tax by
registered person supplying service by way of construction
against transfer of development right and vice versa.
G.S.R.79(E) published in Gazette of India dated 25" January,
2018, together with an explanatory memorandum seeking to
exempt Central Government’s share of profit Petroleum from
Union Territory Tax.

(Placed in Library, See No. LT 8830/16/18)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI ANUPRIYA PATEL): | beg to lay on the Table:-

(1) A copy each of the following Annual Reports (Hindi and English versions)

for the year 2016-2017 alongwith Audited Accounts in respect of the following

centres:-

(i)

(ii)

(iii)

(iv)

Population Research Centre (Institute for Social and
Economic Change), Bangalore.

(Placed in Library, See No. LT 8831/16/18)

Population Research Centre (Centre for Research in Rural
and Industrial Development), Chandigarh.

(Placed in Library, See No. LT 8832/16/18)

Population Research Centre (Panjab University),
Chandigarh.

(Placed in Library, See No. LT 8833/16/18)

Population Research Centre (Department of Economics,
University of Lucknow), Lucknow.

(Placed in Library, See No. LT 8834/16/18)
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(2)

3)

(v)

(vi)

(vii)

(viii)
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Population Research Centre (Department of Economics,

University of Kashmir), Srinagar.

(Placed in Library, See No. LT 8835/16/18)

Population Research Centre (University of Kerala),

Thiruvananthapuram.

(Placed in Library, See No. LT 8836/16/18)

Population Research Centre (Mohanlal Sukhadia University),

Udaipur.

(Placed in Library, See No. LT 8837/16/18)

Population Research  Centre  (Andhra  University),

Visakhapatnam.

A copy each of the Review (Hindi and English versions) by the

Government of the working of the above mentioned centres for the year

2016-2017.

Eight statements (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 8838/16/18)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
P.P. CHAUDHARY): | beg to lay on the Table a copy of the Annual Report
(Hindi and English versions) on the working and Administration of the
Companies Act, 2013 for the year ended 31* March, 2017.

(Placed in Library, See No. LT 8839/16/18)

... (Interruptions)
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12 03 hrs

STANDING COMMITTEE ON EXTERNAL AFFAIRS
21° Report

2t oRE BUTdt (T FER TR) : el Farea, § ay 2018-19 & folv fa<er Farery
T BRI T A & IR A faelt aelt Fael Tt | er 21a7 ufide (=<t

CTRIT SIS HEDPRUT) IRl PRAT G ... FTHT)
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12 03°% hrs

STANDING COMMITTEE ON FINANCE
57" to 61° Reports

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): | beg to present the
following Reports (Hindi and English versions) of the Standing Committee on
Finance:-
(1) Fifty-seventh Report on 'Demands for Grants (2018-19) of the
Ministry of Finance (Department of Economic Affairs, Expenditure,
Financial Services and Investment & Public Asset Management)'.
(2) Fifty-eighth Report on 'Demands for Grants (2018-19) of the Ministry
of Finance (Department of Revenue)'.
(3) Fifty-ninth Report on 'Demands for Grants (2018-19) of the Ministry
of Corporate Affairs'.
(4) Sixtieth Report on 'Demands for Grants (2018-19) of the Ministry of
Planning (NITI)".
(5) Sixty-first Report on 'Demands for Grants (2018-19) of the Ministry of

Statistics and Programme Implementation'.
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12 04 hrs

STANDING COMMITTEE ON FOOD ,CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION
20th and 21st Reports

£t W Rig (FeigereR) : ede Heledr, § @re, Iu9RAT JM 3R AreSifn
faaxor Seelt wmft Affa (2017-18) & fFr=ferRad wftaeT (RS dom siEh
TIRPRUT) TR PRl &:-
(1)  STARRT J¥el, G R e f[aRT J91eT ([er iR Ao
fereRuT f™TT) &Y SFTaTHI T AM (2018-19) P IR H 2047 Hfcrdel
(2)  SUARRT THel, QT 3R ATSTf~ep fIaR0T HATeT (STHRRT HTHel formT) &6y
3FIETT T A (2018-19) &b IR & 2187 Hfcrde|
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12 04°> hrs

STANDING COMMITTEE ON URBAN DEVELOPMENT
22" Report

SHRI DHARAM VIRA GANDHI (PATIALA): | beg to present the Twenty-
second Report (Hindi and English versions) of the Standing Committee on
Urban Development on Demands for Grants (2018-19) of the Ministry of

Housing and Urban Affairs.

... (Interruptions)

12 05 hrs

STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT
304th and 305th Reports

it g 3N UIUeT (SFSS®R TR) @ 31eUe HEIGdT, § AMa GATee ARy Heet
oY ey & FETeTRaT it (&t oIt SIS FeehRUT) IRl el &
(1)  Hf&eT 3iR aret [T JaAerd Y SF[aTI Bl JN 2018-19 (1T TEAT 98)
& IR H 30437 Afcde|
(2) Ha FATEA [T FAT fermerr fRrem 3R |reRaT farT &Y i amT of
I 2018-19 (T AT 57) & aR H 3057 Hfcare|
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12 05 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): Madam Speaker, with your permission, |
rise to announce that Government Business during the week commencing
Monday, the 12" of March, 2018 will consist of:-

1. Consideration of any items of Government Business carried over from
today’s order paper: [it contains (a) Discussion and voting on Demands
for Grants under the control of the Ministry of Railways for 2018-19 and
(b) Discussion and voting on Demands for Grants under the control of
the Ministry of Agriculture and Farmers’ Welfare for 2018-19]

2. Discussion and voting on Demands for Grants under the control of
following Ministries for 2018-19:-

(a) Social Justice and Empowerment
(b)  Health and Family Welfare

(c)  Youth Affairs and Sports

(d) Road Transport and Highways

3. Consideration and passing of the Appropriation Bill relating to following
Demands for Grants:-

(@) Demands for Grants for 2018-19

(b)  Supplementary Demands for Grants for 2017-18
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4. Guillotining of outstanding Demands for Grants in respect of Union
Budget for 2018-19
5. Consideration and passing of the Finance Bill, 2018
6. Consideration and passing of the following Bills:-
(@) The Payment of Gratuity (Amendment) Bill, 2017
(b)  The Dentists (Amendment) Bill, 2017
(c)  The Negotiable Instruments (Amendment) Bill, 2017
(d)  The Specific Relief (Amendment) Bill, 2017
(e) The Public Premises (Eviction of Un-authorized Occupants)
Amendment Bill, 2017

() The National Sports University Bill, 2018

... (Interruptions)
HON. SPEAKER: Submissions by Members may be treated as laid on the

Table of the House.

*Iet 7 Y (RraeR) @ oFTel JUE & Al T9T & HRIAEr $F SRM W
fer=TfeTReaT Toimat el QmTfHeT R & SFTAIT HT R 2l T N |
1. WG & gl TR fSelT &b T Uge 5 Reerd JEa STheR ol Ja-

95 81 SToR Blefd & fSRTch PRUT STeh Faeh BRI PR T SThER H AT ST aTell Dl

g fadrehel T ATHT YT TS V& &, TEIT SIhER b e [*HI01 DRI T Ieh SHER
UR 3T feh Teprilehl IR TR STeh Feell HaT [0 B bl b |

2. WL &F WA el & Serde-Be T g2l WR F siter 3R WY gt
IR IR B T & YA STfE & U H g9 Wrd IS 3l Jep el &1 &

*Laid on the Table.
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WAl ftel & Sords T e fS7er & TRIATUN UGS Bl IREUN 9T H Sile- dTel
39 TS TS Teh Yo 3 T 1S &7 &gy Ffor 9 et a1 e |

o} ST frsim S (1RY): FEIST, H FTel WHTE dl PRI H fFr=ferRas fawar
I T PR BT SFRIY PR &;-

1. 2005 & Y ST qart § g Riered g deeniar gq QR Y9
ST AN T ST | AT A JISIRRA U HE Yl TRDR YRIT UL AT T eTR]
PR Gel & | 3TT: YR H Ieh Y AT I: IR R R R fopar o1 |

2. T HAT GRT GHlfeld JRYY HREM § AFRD IUANT &P AT T {+Hf0r
RIPR S 3TYE DREI bl SUANT DefeT T bl IIRIDATIIR IS P foTT Il
foheet & QT eI JUehR| ob 10T 8 et WR R fobar ST |
*SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA):
1. The alarming and uncontrolled increase in bad loans and consequent
NPAs in Public Sector Banks which raises fear of economic recession.
2.  The unabated vandalization and defacing of statues of National leaders

which action conveys a very wrong message to posterity.

*fY fersuy SaTer I (GeTT): H SFRIY ARl € fb AR GHelT & & ofld Hecd b
frfeTRac forsrat et 3RTet WHTE T B it 7 Qmfet feba STr:-
1. SIRGUS BN IASTEMT Il F TH.09. 75 AR GEaIT &F &b Slelcio 8l §Y
SRR, ITR U<l I A1 b Sl & | fafe & fob et & oqer 75 g b
T PIReI Bl PRI TR & | TITT 75 g H IRIT STefcTIS 8l 8T Tedl el
b FSIRIAR, (IR Ta2T) BT FHT clep PR o fehar 911 |

*Laid on the Table.
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2. WX GHSH & YT, (FREUS) &P ST STel Tl Ud T fSfell 98 &< dh
T BRI Ud (Rewe) STRUSY & 4TS 3 fastetl dt amgfcl o AR aval
& R BRI g7 I RSttt &1 wafg 97 F fostelt A8 firer ot &1 3=
gRReIfT 7 fastel! &1 Ml § GuR o & FaTI9R (TedT) H o el ureR

TATC T AT T ST |

*SHRI N. K. PREMACHANDRAN (KOLLAM): Crisis in Cashew Industry due to
the imposition of customs duty and necessity of a comprehensive package for
the revival of the Cashew Industry. Waiver of Road and infrastructure cess for
diesel used by mechanised fishing vessels for fishing.

*3fY ARUTITE HOTRSAT (JFREAT): AR TSI & M ReAT § a1 freiTery TRITI=T &
G § ST EAT TSl DeT AT H 158 ofle T A TR AR H st
ferenery Wier & el § I o 39 49T &l ISTET 8 offds 3T e 39 fawr o
PIS TRTIT TET 83 ol JUIY TRBR F ot anRaa uelr & ufer s arat off,
BIRUT 158 cileh THT H HART TRIRT 3RAeT Tl offbT 8HRT TR felT bl ofehR Ige
&l SEeg &, IH fohelt TepR b b1g Asiiell el il & | BRI ARDR AN TS
&1 3R H Ueh HTeT Ugel & ol feiTery ol Hopl & el & | @ifdhT &R ffet &
PeIFeR U Doy [GErery G & iRl aRT YA eferd =1 &1 garer e
HTHel Sl ST BT ST V& &, TR SFEReAT Bl STl bl it farermery a1 e el
fireT T <87 & 3iR F8T & RIS U Fedl B By e’ § UeH ¥ afid ®
@& | IRl ¥ 9TeR & 3R D g ARDRI 9 Y BU F Y 3HR fchd! 7
TSI e T UR ool R I 8, TR QIR T R ¥ U i JNT § off %8
g, 3R ST 89 Faida PR AT & SR detder I drald fermery @ier a1

“Laid on the table.
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foer <@ & , A1 8% & ISR SHIA 81 B BT BATeTT SebR U I HIHel I T Y
oI & STafep TILTTelT S8R b &TeR FeTriY ST Hebcll & AT qH ol st faeimerdy Sie
BT IR Pro Y [T T TATYAT 3FReAT fSTeT 5 &1 Fahcl! ol

Jd: BT MUY e & b 39 9o Bl Tl ¥ oo} 3™Ra § ol
ERIGREIRSIEEINI P ECIRRIPERCIE AR 2 N
RIS SR & fTqehl et oiaTs 280 fbetieiier 81§97 WAgd & Hior i &g
SIHTIIT AT 1981 BRI HUY YR 8 | 39 T Ul & {101 i et STy AT b
RTER &l 9D QA 3pdt T fH P AT 81 UTT 8 3R & 37T U T Dl
{107 T TreT R8T & | = IS bl o) g8f &b il 9ga SaTeT Aenfead §
Y& dTel oIRT & FTU-TT SHBT AT $F HIT UR ATAT e dTel oIRT b o fijen |
39 U 0T & 99 I F JANTG-3FREA-IdIE ffel ar SieT SR iR a8 & &7
NEPEICIEINSCIRRECIRS IISCN

31T A)T e & o 39 TAve & fFEi0r R 8 Sea A Sfes DY TS
HRATIT STV cTieh 37fcrefiier gefept FHT0T bl IR febarr ST Hebl
*f} WY gwre frsr (aram): T iy Hecayul fawit T 3FTer WHTE S BRI
QAT R & T N |

1. ISIR-TORTET IS URASRT bl AR Siaer deb = ag & AT T
IE0 R 81T & | 3R Sh o el AT HATFDYR SiererT e 1T qie,
ferrepe €T Teh o1 S e e Reerd &dTs ue! A Fafid S 7

*Laid on the Table.
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B A §IRT ATHAT T a5 WA &Il & | 3] Ferepe e Reere g
gaTg Ue! 9 fiocll g oiamsy o i Se arimefier %6 ol g |
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet on Monday, the 12"
March, 2018 at 11.00 a.m.

12 06 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Monday, March 12, 2018/Phalguna 21, 1939 (Saka).
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